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After hearing both sides, we find that the issue involved
In the present case relates to the availability of exemption

Notification N0.20/2006-Cus., from payment of SAD.

2. We note that the issue stands decided in the same
assessee’s case reported as Punj Lloyd Ltd. vs. CC, New Delhi
— 2016 (340) ELT 267 (Tri.-Del.), extending the benefit of the

said notification to the appellant, by denying the Revenue’s
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contention that the goods were otherwise exempted from
payment of basic as well as additional customs duty in terms
of Notification No.54/2003-Cus., by observing that in terms of
the said notifications, the duties were required to be paid by

debiting the DEPB, which cannot be called as an exemption.

3. Inasmuch as the issue stands decided, we set aside the
impugned order, by following the earlier decision of the

Tribunal. The appeal is accordingly allowed.

(Pronounced in court)

(Raju) (Archana Wadhwa)
Member (Technical) Member (Judicial)
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